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CENTRAL ARMIMISTRATIVE. TRIBUNAL
PRINCIP&L. BENCH /é:

Of MNo. 1487 /2004
New Dzlhi this the 1éth day of august, 2004

Mon’ble Mr. Shanker Raju, Member (J)
Monble Mr.S.48. Singh, Member (A}
Shri Tanwir ahned,
Junior Enginesr-WC '
Fortharn Railway Udhadpur,
Jammu Kashmir.

. JApplicant
(By aAdvocate: Manish Sharma)

YERSUS

1. Union of India
Through Sacretary,
Ministry of Rallwavs,
Mew Delhi.

2. MNortharn Railwavs,
Through Genaral Manager,
Baroda House, New Delhi.

asstt. Executive Engineser (Const.)
Morthaern Railway,
Uahampur, New Dalhi.
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< Respondents
By advocate: $hri Rajinder Khatter)

ORDER (OR&L)

Bv Shril Shanker Raju., Member {13

Heard the counsel for the parties.
' Reply to the rejoinder affidavit filed by
the applicant is taken on record.

= On an audit report which was  intimated to
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Headquarter New - Dalhi, reEcovVary on account
unauthorised ooccupation énd non-submissions of
Vacation Report in respact of governmant
acmmmmodatioh had e affected against the

peplicant from his salary w.a.f. September, 2003.
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4. - Learnad counsel for applicant produced a

capy  of order dated 01.12.2001 issued by SE, Manwal
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where 1t is ackno@ledged that the applicant had

(2)

calready submitted the Yacation Report in respect of

QAuarter No.3-D at Manwal. It is also brought to our
notice * that regarding the outstanding and current
electricity bill an application for stoppage was
madsa by the applicant on 7.9.20072.

5. Learned counsel for respondents wvehemently
opposed  the contentions. However; he doss not
dispute that before effecting fecovery no reasonable

opportunity was accordasd to the'applicantu

& Be that as it may, it is trite law that
civil consequences cannot  be ensusd  upon the

govarnment servant without following due procedure
of law.

7 In tha result, the 04 stands disposed of
witﬁ the direction fo respondents " to afford a
reasonables mpportunity fo reprasent to the applicant
and theresafter take a final decision regarding
FEoDYary . In this process, ths document dated

01.12.2001 (ibid) be ascertained and consideresd.

» Till then no recovery shall be effected From the

salary of the applicant. The aforeéaid Process
shall be completed within three months from the date

of receipt of a copy of this order. No costs.

S. Rapt

(s.A.Singh) (Shanksr Raju)
Member{a) Member (J)






